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Government of India
Ministry of Commerce
Directorate General of Foreign Trade
Udyog Bhavan, New Delhi - 110 011.

Policy Circular No. 22(RE-07)/2004-2009 Dated the 24 December, 2007
To

All Licensing Authorities;
All Commissioners of Customs;

Sub:-_Import policy of 1-Bromo-3-Chloro Propane

Representations have been received in this office seeking clarification regarding the ITC (HS) Code No. and
import policy of the item 1-Bromo-3-Chloro Propane. There is no specific ITC (HS) Code provided for this item in
the classification.

2. The matter has been examined in consultation with Department of Chemicals & Petrochemicals and Ministry
of Environment & Forests (Ozone Cell). Accordingly, it is clarified that the item, 1-Bromo-3-Chloro Propane shall
be classified under Exim Code No.29034490 (Others).

3. The items classified under ITC (HS) Code No.29034490 are restricted for imports and subject to the
following condition:-

"Import is permitted by actual users against a licence from a country which is a party to the "Montreal Protocol
on Substances that Deplete the Ozone Layer”. List of the countries which are parties to the Montreal Protocol
will be notified by Director General of Foreign Trade from time fo time. However, import from countries,
which are not parties to the Montreal Protocol is prohibited”.

4. In case of 1-Bromo-3-Chloro Propane, Ministry of Environment & Forests, Ozone Cell has clarified that this
item is not listed in the Ozone Depleting Substances List of Montreal Protocol. Accordingly, import of this item
may be considered free.

This issues with the approval of competent authority.
(O.P. Hisaria)

Joint Director General of Foreign Trade

(Issued from File No.01/89/180/Misc.58/AM06/PC-IA)

http://dgft.gov.in/exim/2000/cir/cir07/cir2207.htm[2/16/2017 11:20:40 AM]



	dgft.gov.in
	Government of India


